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CHHATTISGARH ADHINIYAM
{No. 8 of 2002}

INDIRA KALA SANGIT VISHWAVIDYALAYA (SANSHHODHAN)
ADHINIYAM, 2002 .

An Act to amend Indira Kala Sangif Vishwavidyalaya Adhiniyam, 1956.

Be it enacted by the Chhauisgarh Legislature in the Fifty-third Year of the Republic of
[ndia as follows ;—

L. 4)] This Act may be called ihe Indira Kala Sangit Vishwavidyalaya (Sanshodhan)
. Adhiniyam, 2002 (No. § of 2002).

(2) This Actshall coinc into force on such date as the State Government may, by noti-
ficalion, oppeiut in official Gazeue.

2. To section 3 of the Indira Kala Sangit Vishwavidyalaya Adhiniyam, 1956 (No. XIX ol 1956),
(hereinafter may be called the Principal Act), the word "Kuladhipati”, "Kulapati” and
"Adhyacharya" shall be substituted resepectively in place ofthe word "Kulapati, "UpKulapati®
and "Adhyacharyz" and the word "PratiKulapati" and "Koshadhyaksha” shali be omitled

respeclively.
3 Folloiving section 3(A) shail be inscried afier section 3 of the Principal Act, namely :—
{1} Thie word "Kuladhipali®, "Kulépati" and "Kuladhisachiv" shall be subsiituted res-

pectively in place of the word "Kulapati®, "UpKulapati” and "Adhyacharya”
whercver they oceur in the Principal Act.

(2) the word "PratiKulapali” and “Koshadhyaksha" shall be omiued wherever they

occur in the Principal Act
4. Section 11 of the Principal Act shall be omitted.
5. Scction 16 of the Principal Act shali be omirted.

6.  Section 17 of the Principal Act shall be omited.

7. Following section shall be inserted after the section 17 of the Principal Act, namely :—

{0 [f atany 1ime upon representation made or otherwise and afler making such
enquines as may be deemed necessary, it eppears to the Kuladhipati that the
Kulapati;

(i) ©  hasmadedefaultinperlforming any duty imposedon him, by or under this
Act; or

(ity ©  has acted tn a manner prejudicial (o the interests of the university: or

(i is incapable of inanaging the alfairs of the untversity e Kuladhipau
niay. aotwithstanding the fact that the eoms of the ofTice of the Kulapan
has not expired, by wn ordar in writing slating the reasons therein, equire
the Kulapatito relinguish his office as lromsuch date wsmay be specilied
m the opder.

Shord vitte aud com-
meocement.

Amendment of Sec-
tion 3

Insertion af Scclion 3
[A).

Omission of Scclion
11 Pratikulapnr.

Omission of Scction
16. Koshadiiyaksha.

Omissian of Sctlipn
17. Rentoval of the
Kulapati.

Inscrtion of Section
17-A
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(2) No order under sub-section (1) shali be passed unless the particulars of the grounds
on which such action is proposed to be taken are communicated to the Kolapati
and he 1s given o reasonable apportunity of showing couse against ihe progosed
order.

(3) As [rom the dale specified in the order under sub-section ( [), the Kulapat shal? be
deemed (o have relingquished the office and the office of the Kulapau shali fall

5 vacant.
L Amendment of Scc- 8.  Secrion 21 of the Principal Ac[ shall be omitted and following section shall be suhqluuu.tl.m
tion 21, University

its mely -—

Conrl. place; namely - - .
mee The University Court shall be constituted subject to the provisions of the Statures,

Subject 1o the provisions of this Act. the Court shall excicise, following powers and perlorm

‘ following duties; namely -—
(1} 10 ac! as an advisory body in all matters relaling to the university:
L] s .

(2) - loreview {rom (ime to time the bread Policies and Programmes of the universily
and to suggest measurcs for the improvement and development of the university:

3y 1o consider and pass resolutions on the annual reports; the annual accounts and

) related audn report thereon, if any;
@ torevicw the acts of the other authorities of the university save where suéh
1 authonities have acied in accordance with the powers conferred upon thens by this
__Acl. the Starutes and the Ordinances;
(5) 1o exercise such other Powers and Perform such other duties as may be Lnn!crn.d
or timposed upon it by this Act and the Statutes.
i_::-‘c”i“n of Section 9.  Following scction shall be inserted after the section 53 of the Principal Act; namely -—
Power of State Gov- ’ L . L. i
ernment to apply Act {n If the State Government on receipt ofareport or olhcnwsq.:s_z‘mushcd that asilua-
inmodified form with lion has arisen in which the administration of the university cannol be carried vul
'l;:m ‘&? provide for in accordance with the provisions of the Acl, without detriment to the inlerests af
iern
of u;htzi';uil:axf the university, and it is expedient in the interest of the university so Lo do, it may
toln circumstances, by nolification, for reasons lo be mentioned therein, direct that the provisions of
section 12, 12-A, 17,A.21,22, 23,24, 25 and 27 shall, as from the daic specificd
in the nouﬁcauon (hcremafler in this section referred to as the appointed dute).
apply 1o the unwcrsuy subject to notified orders of the Siate Government.;
T
: 1 (2) The notification issued vnder sub-section (!} (hereinafier reforred 1o as 1he

notification) shall remain in operation for a period ol one year lorm (he appointed
date and the State Governmen( may, from time to time, extend the period by such
further period as it may think fit so however that the total periad of epermion of
the nouficalion does not exceed ihree years:

{3 The Kuladhipati shalt, in consultation with the S1ate Govennment. simubaneously
with the issue ol the notification. appoint the Kedapati under Sub-section 111 and
shall rentove the Kulapati in the like manner. The Kulapat so appomied shall hold

office during the perod of operation ol the notilicadon:
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Provided that the Kulapati may, notwithsianding the expiration of the pertod of
operation ol the notification, continue (o hold office thereafter until his successor

enters upar office but this penod shall not exceed one year

(4) As from the appointed date, the following consequences shall ensue; hamely -

(i) this Act shall have effect subject to the nolilicd order of the Sule
Government.;

(ii) the Kulapati, holding office immediately before the appointed date, shall
notwithstanding that his lerms of office nol expired, vacale his ofiice;

(iii) every person helding office as a member of the Sabha, the Karyakarini
Samiti or the Shiksha Samiti, as the case may be, iminediately before the
appointed date shall cease to hold that ofTice;

(iv) until the Sabhka, Karyakarini Samitt or Sliiksha Samiti, as the case may
be, reconstituted, the Kulapati appointed under Section 34 (3) shall exer-
cise the Powers and Perform the duties conferred or iimposed by or under .
this Act, on the Vishwavidyalaya Sabha, Karyakarini Samiti or Shiksha

Samitj;

Provided that the Kuladhipawr may, if considers it necessary so 1o do, -
appoint a Committee Consisting of an educationist, an administrative
expen and a financial expen to assist the Kulapati so appointed in
exercise of such powers and performance of such duites.

{3) Before the expiration of the period of operation of the notificatian or immediately

' as early as praclicable, thereafier, the Kulapat shall take steps to constituie the
Vishwavidyalaya Sabha, Karyakarini Samiti and Shiksha Samiv accordance

.' with the provisionsof the Act, as unmodified and the Vishwavidyalaya Sabha,
t Karyakarini Samiti and Shiksha Samiti as so consituted shall begin to function on
the date immediately following the daic of expiry if the period of operation of the
notification of the date on which the respecrive bodies are so constituted which-
| ever is later; -

Provided that if the Sabha, Karyakarini Samiti and Shiksha Samiu are not consti-
tuted before the expiration of the pericd of operation of the notification, the

. Kulapati shall on such expiration excercise the powers of each of these authorities
subject to priar approval of the Kuladhipati till the Sabha, Karyakarini Samiti or
Shiksha Sarniti as Lhe case may be, is so constituted.

10.  Following scction shall be inserted after the new inscried section 54 of the Principal Agt;  loscrtion of Section
namely :— ' §5, expiration uf the
) period of operation of

v . -, , A ; . . polification under
On capiration of the period of operation of the notification issued under section 54, the  Section 54,

provisions ofthis Act, as modilied in application to the university mentioned in the notification
shall ceaseto operate inrespect thereof and the otherrelevant provisions of this Act shall revive
and continue to apply therelo;

Provided that the expiranioon of the operation of the notification shall not affect:

() Previous operation of, or any thing done or suffered under the provisions as modi-
fied in any order made thereunder: or




IRA:7 T

SR TR, 15T 18 el 2002

an¥ right, privilege, abligation or liability acquired. acerued orincurred under the

)
provisions as modified or any order made thereunder: or

any investigation or remedy in respect of any such nght, privilege. obligatog or
Habslily as aforesaid. and such investiranon or remedy may be institied or
enforeced as il'the maodified provisions had nol ceased ta apply.

(c)
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CHHATTISGARH ACT
(No. 12 of 2005)

THE INDIRA KALA SANGIT VISHWAVIDYALAYA ADHINIYAM
(SANSHODHAN) ADHINIYAM, 2005

An Act to amend Indira Kala Sangit Vishwavidyalaya Adh:myam, 1956 {(No. XIX
of 195h).

Be it enacted by the Chhattisgarh Legistature in the Fifty-sixth year of the Republic of
India as follows ©- -

1. (1) This Act may be called the Indira Kala Sangil Vishwav:dyalaya (Sanshodhan)y  Shart title and Com-
A Adhiniyam, 2005 ) mencement.

(2) Itshallcome imo force irom the date of its publication in the Official Gazetie,

2. In this Act unless the conlext othrwise requires \— _ Definltion.
"Principal Adhiniyam” means tht: Indira Kala Sa.ngn Vishwawdyalaya Adhiniyarn, 1956
(No. XIX of [956).
3 For section 12 of the Principal Adhiniyam, following shall be substituted namely :— Amendment of Section
12.

(1) The Kalapat shall beappointed by the Kuladhipati from a panel of not less than
three persons recommended by the Comrminee conslitvted under sub-section {2)
of sub scetion (6) :

[

Provided that if the person or persons approved by the kuladhipati out. of those
recommended by the committee are nat willing to accept the appoinunent, Ihe
Kuladhipati may call for fresh recommendations from such committee.

(2)  The Kuladhipati shall appoinl a commitiee consisting of the followmg Dersons,
" namely :

(i)  One person elected by the Karyakarini Samiti ;

(i) One person nominaled by the Chairman of the University Grants
Commission ;

(iii} One percon nominated by the Kuladhipati.

The Kuladhipati shall appoint one of the three persons to be the Chairman
of the committes,

For constituting (he commitiee under sub-sectior (2), the Kuladhipati shall, six
months before the expiry of the 1erm of the Kulapati, call upon Karyakarini
Samitj and the Chairman of the University Grants Commission to choose their
nominees and if any or both of them fail to do so within ohe month of the receipt
of the communication jn this regard, the Kuladhipati may, nominate any as nomi-
nee for the comrnitlee,

No person who is connected with the Vishwavidyalaya or any college shall be
clecled or nominated on the commuttee under sub-section (2).

The commitiee shall submit e panel within six weeks (rom the date of its consti-
tution or such further time not excecding four weeks as may by exiended by the

Kutadhipati.
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Amendment of Seclion
12-A.

Amendment of Section

. 12-B.

Amendment gf Scction

13.

(6)

M

—
T

If for any reasons the committee constituted under sub-section (2) fails 1o submit
the panel w.thin the period specificd in subrsection {3) he Kuladhipati shall
constitute another committee consisting of three persons not connected with the
Vishwavidyalaya cr any college, one of whom shall be designated as the Chairman,
The committee so constituled shal! submit a panel of not less thari three persons
within a period of six weeks or such shorter period as may be speeified, from the
date of its constituiion.

If the committee constituted under sub-section (6) faHs to submit the panel within
the periad specified therein, the Kuladhipati may appoint any person whom he
deems fit, to be the Kulpati.

4. for section 12-A of the Principail Adhiniyam the following section shall be substituted
namely (— -

(H

(2)

(3)

{4)

The Kulpali shall be a wholc-time salaried officer of the Vishwavidyalaya and
his emoluments and ather terms and conditions of service shall be prescribed by

the Statutes.

The Kulpati shall held office for a term of four years and shall not be eligible for
appointmeni for more than Lwo lerms :

Provided that he shall cease-to hald. office on attaining the age of 65;

Provided thal notwithstanding the expiry of bis term he shall continue 10 hold

office unti bis successor is appointed and entess upon his office but this period

shall not in any case exceed six months.

The person holding office of the Kulpati in the Vishwavidyalaya immedierly
befora the commencement of this Sanshodhan Adhiniyam shall continue to hold
his office till the expiry of his term of office notwithstanding ._nythmﬂ contained
in the prowso to sub-section {2)

In the event of the occurrence of any vacancy iacluding a-lemporary vacancy in
the office of the Kulpati by reason of his dzath, resignation, leave, iliness or
otherwise, the Kuladhisachiva and if no Kuladhisachiva hzs been appointed or if
the Kuladhisachiva is not available, the Adhishthata of any taculty or the senior
most professor of -Vishwavidyalayn teaching department nominated by the

Kuladhipaui for that purpose shall act as the Kulapati until the date on which the

Kulapati-appointed under sub-section (1} or sub-section (7) o7 section 12, enters
or re-enters as the case may be upon his office

.Provideg that the: ammanzement contemplated in this sub-section shall not continue

for a period of more than six months.

5. Section 12-B of the Principal Adhiniyam shall be omitted.

6. For section 13 of the Frincipal Adhiniyam, following shall be substituted namely :—

()

The Kulapati shall be the principal administrative and acaiz=mic 2Ticer of tize
Vishwavidvylaya. ide shall be an ex-officio member and Chairman of the
Karyakarini Samri and of the Vidya Parishad una Chaimesi of the Vita Samiti
and Chairman of such other authorities. commiitees and bouies of e Vishwa-
vidyalaya nt which he is a member. He shall be entitled to be present:and [0
speak al any meeting of any authorily. comnmittee or other body of ihe Vishwa-
vidyalaya but shal] not be enditied 1o vote thereat unless he is a member of-such
“authority, committee or body.
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It shall be the duty of the Kulapati 1o ensure that this Act, the Statutes, the
Ordinances and the Regulations are {aithfully observed and he shall have ail

powers necessary for this purpose.
The Kulapali shall have the power to convene meelings of the Karyakarini Samit,

Vishwavidyalaya of which he is the Chairman. He may dclegate this powerto
any ather officer of the Vishwavidyalaya.

1fin the opinien of the Kulapati any emergency has arisen which requires imme-
diate action 10 be taken, the Kulapati shail take such actions as he deems neces-
sary and shall at the earliest opporunity thereafter report his action to such
officer, authority, committee or other body as would have in lhe ordinary course
dealt with the marlcr

Provided that the action taken by the Kulapati shail not commil the Vishwa-
vidyalaya to any recurring expendituse for a period of more than three months;

Provided further that where any'su'ch action takea by the Kulapatl affects any
person in the service of the Vishwavidyalaya such person shall be entitled to
prefer, within thirty days from the date on which such eetion is communicated (o
him, an appeal 10 the karyakagini Samiti ;

Provided also that this power shall not extend to mattars regarding amendment in
the Ordinances, Statutes, Regulations or any maller relaling (o appointmenis.

{53 Qu receipt of a ceport under sub-section (4) of the authority, commitiee or body
concemed docs not approve the action taken by the Kulapati, Kulapati shall refer
the matter 1o the Kuladhipat whose decision thereon shall be final,

(6}  The Action taken by the kulapati under sub-section (4) shall be deemed 10 be the
-actioq taken by the appropriate authority until it is set aside by the Kuladhipati
on a reference made voder sub-section (5) or is sot aside by Lhe Karyakarini
Samiti on an appeal under the Second proviso to sib-section (4).
. . ! .

(7)  If in the dpinion of the Kulapati, any proceeding of any anthotity, committee or
other body of the, Vishwavidyalaya is likely 10 be prejudicial to the interest of the
Vishwavidyalaya, he shall record his reasons and refer the matter to the kuladhipati
and so inform the. authority, committee or other body concemed whereupon
the decision concemed shall | not be given effect te ull the matter is demdcd by the
Kuladhipati under sub-section (6} of section 10.

8) The Kulapal.i. shall exercise general control over the affairs of the Vishwavidyalaya
and shal! prve effect to the decisions of the authorities of the Vishwavidyalaya.

(9)  The Kulapau shall exercise such other power as may be prescribed by the
Statutes, Ordinance and Regulations,

Entey (1) of Section 20 of the Peincipal Adhiniyam shall be omitted.
Scction 21 of the Principal Adhiniyam shall be omitied.

Inthe Indira Kala Sangit Vishwavidalaya Adhiniyam, 1956 (No. X1X of 1956} for the
words "Vishwavidyalaya Sabha” or "Sabha" wherever they occur the words "Karyakarini
Samiti” shall be substituled.

the Vidya Parishad and of such other authorities, commiltees and bodies of the -

Amcndment of Seclion
20.

Amendmeat of Soction
21

Substinnion of words
"Koryaknarini Samiti”
for the words ""Sobha”
in Lhe Frincipal

Adhiniyam
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Amendmentaf Scctlon 10, For Section 22 of the Principal Adhiniyam the following section shall be substiwted,
22,
namely :(—

Karynkarini Samiti. ] (1) The Karyakarini Samiti shall consist of the following persons namely :—
{(ty  The Kulapad,
(i} The Kuladhisachiv, if any,
(iti) The suecessor of the founders of the Vishwavidyalaya,
(iv} The Adhishthatas,

(v}  Two prncipal, other than adhisthatas of colleges to be appointed by the
Kuladhipati hy rotation according to seniority.

(vi) One Professor, and if there is ne Professor, one Reader to the Vishwa-
vidyalaya Teaching Department shall be appointed by the Kuladhipati by
fotation according to seniority. '

{vii) The Secrelary, Higher Education or his represchtative, not below the rank '
of Dy. Secretary.

(viii) Two persons nominated by the Ku]adhlpau

(ix) Four members of the Chhauisgarh Vidhan Sabha, nominated by the rajya
vidhan Sabha.

(2)  The term of office of persons becoming members of the Karyakarini Samiti under
items : {v), {vi), {viii) ond (ix) shall, subject 10 Section 52 of the Adhiniyam, be 3
years.

(3)  Five members inclusive of the Chairman shall form 2 quorum.

;‘;‘mmm ofSection 11! For section 26 of the Principal Adhiniyam the following shall be substituted, namely -—

Powers 2ad dulies of Subject 10 the provisions of this adhiniyam the constitetion, - powers and duties of the
authorities of the authorilies of the Vishwavidyalaya, save that of the Karyakarini Samiti shall be pres-
Yishwaridyela, save cribed by the Statutes.

that of Karyekarinl . Y )

SamjtL
::‘éﬂdmnl ofSection 12, For Section 32 of the Principal Adhiniyam the following shall be subslitted, namely :—

Statules how mode. (I)  The Karyakarini Samiti may, from time to time, make, amend or repeal any
. sizule in the manner hercinafter.

{2)  The Kulapati may propose 1o the Karyakarini Samiti the draft of any Statotes to
be passed by the karyakarini Samiti, and such draft shall be considered by the
Karyakarini Sacriti at ils next meeung.

(3) The Karyakarini Samiti say approve of any such draft as is referred 10 in sub-
section {2} and pass the Stamure or reject it or return it to the kulapati {or reconsi-
deralion cither in whole or in -part, together with any amendments which the
karyakarini Samiu may sugpest.

Provided that the kulapati shall not propose the draft of any Staute orof any
amendmemt of a Stalute affecting (he powers or constilution of any existing
authority of the Vishwavidyalaya until such authority has been given an opportunity
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of expressing an opinion upon the proposal, and any opinion so expressed shall
be in wriling and shall he considered by the Karyakm'iq.l Samuli.

Aller any draft returned under sub-section (3) has been further considered by the
Kulapati together with any amendment suggesied by the Karyakarini Samiti, it
shall be again presented to the Karyakarini Saniiti with a report of Kulapati thereon
and the Karyakarini Samiti may then deal with the draft in any way it thinks fit.

Every new Statute or addition (o the Statutes or any amendment or repeal of a
Statute shall require the previous approval of the kuladhipati who may sanction,
disallow or remil it for further consideration. '




Ul SHHTH

“foone U & oPld S I &
“oeliee/g1/09/2013-2015.”

wTE T (o e fewe ) % Awor
¥ AT, I Si.2-22-THER
e [ 38 fa Q. e, e

30-05-2001.”

FHIF 571 ] TR, WiHaR, faies 7 faaa 2019 — WIgug 16, 76 1941

fafyr ot femht wrd fawm

HTToRI, WEE! W, T TAgR 3ed TR
o1ed TR, faeti 7 Raawar 2019

I 92001, 162/21-31 /ITE. [B. 7. 19. — Sl e a1 Famferiaa arferfeerm fore o i 16-08-2019 1
ST 1 ST T B <[ &, TAggRT HraTeRon i SR & forg senth fan s €.

BADIG % TSI F T & T FIRAIIR,

1141



1142 Bltente U, e 7 R 2019

Beeitente Srferfvam

(FFHI 17 | 2019)

3T wen Sifta frsafeey (mem) arftfremt, 2019

IR wen wifte Rafraran sfifem, 1956 (3. 19 | 1956) F1 IR wwifra
A 2g Aftferam .

mm%aﬁﬁaﬁﬁaﬁWMWﬁwﬁdﬁawﬁaﬁmé:-
whw A g ey, L (1) T Afrfm SR war S foreaferaer (g ) arfirfvam 2019 HEATAL,
(2) T TS 3E e A @ v g,

URT 12-% & wwEE. 2. SeiteTe S sl frefreram sftfam, 1956 (. 196 1956) &, TRT 12-F #, Iu-4wy
(4) % m w, Femfora whtreenfie e m, CRIGE

“(4) mewﬁm,w,m,mmmmﬁmﬁﬁm@ﬂwamﬁ
Hra i, et orerh i o sflfme Fentrtea o afy B genkrafa
Forgerr vt o v & o s enfrarfore swer v 2 &) won I Y A R,
FerTteraiel g I8 weiew o fordt PR fove sk et G SHETES @
Fereaferererfi sreamm fwm w1 2 afwam smart a1 oer wERE R sRE Bl
S TR A SR T F w0 F 39 A o W Fon Rraw 2
Feraf, St Teft Rt et 3 forg e 12 4 su-arwr (7) 3 s foge T omn @,
FTRUR, ST 02 T 41 G O TEoT T R o 2

TR 3 0N H AT e B A ot ) et & Rl o
ﬁ@rﬁ.’9

e IR, fastiw 7 e 2019

ST 9200/, 162/21-31 /. /3. 71./19 — WRE F SREM ¥ AT 348 % @UE (3) % e # 39 fawm it
S WA A 7-9-2019 %7 <iiieh arvara T o TR & TerggTT ST fiean e 2,

SAIG I F AT AT SRR,
Wty FAR 3R, srffem afhm,



ARG TSTas, Taeties 7 Ryawa 2019 1142 (1)

CHHATTISGARH ACT
(No. 170f 2019)

THE INDIRA KALA SANGIT VISHWAVIDYALAYA (SANSHODHAN) ADHINIYAM,
2019

An Act to further amend the Indira Kala Sangit Vishwavidyalaya Adhiniyam, 1956
(No. XIX 0f 1956).

Be it enacted by the Chhattisgarh Legislature in the Seventieth Year of the
Republic of India, as follows :-

L. (1) This Act may be called the Indira Kala Sangit Vishwavidyalaya (Sanshodhan)  Short title and
Act,2019. commencement.
) It shall come into force from the date of its publication in the Official Gazette.
2. In Chhattisgarh Indira Kala Sangit Vishwavidyalaya Act, 1956 (No. XIX of 1956), in Amendment of
Section 12-A, for sub-section (4), the following shall be substituted, namely :- Section 12-A.

“@ In the event of occurence of any vacancy in the office of the Kulapati by
reason of his death, resignation, leave, illness or otherwise including a
temporary vacancy, the Rector and if no Rector has been appointed or if the
Rector is not available then on recommendation of the State Government, the
Dean of any faculty or the Senior most Professor of the University Teaching
Department or any Officer not below the rank of Special Secretary to the State
Government to be nominated by the Kuladhipati for that purpose shall act as
the Kulapati until the date on which Kulapati is appointed, for filling such
vacancy, under sub-section (7) of Section 12 enters or re-enters, as the case
may be, upon his office:

Provided that the arrangement contemplated in this sub-section shall
not continue for a period of more than six months.”
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_ CHHATTISGARH ACT
(No. 3 of 2022)

THE INDIRA KALA SANGIT VISHWAVIDYALAYA (SANSHODHAN)
' ADHINIYAM, 2021

An Act further to amend the IndiraKala Sanglt\ﬁshwawdyalayaAdhuuyam

1956 (No. XIX of 1956).

Be it enacted by the Chhattisgarh Legislature in the Seventy Second Year of the

Republic of India, as follows -~

L

(1) This Act may be called the Indira Kala Sangit Vlshwawdya]aya _

(Amendment) Adhinivam, 2021,
) 1t shall extend to the whole State of Chhattisgarh.

3) It shall come into force fromthe date of its publlcatlon in the
Official Gazette.

In the Indira Kala Sangit Vishwavidyalaya Act, 1956 (No. XIX of 1 956), in proviso
of sub-section (2) of Section 12-A, for the figure “65”, the figure “70” shall be
substituted.
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